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The Goa Offlual Language (Amendment) Bill, 1991
(Bill No. 14 of 1991)
A
-~ BILL

o further to amend the Goa, Darian. and Dm Offwmz P

- Language Act 1987..

" Be it enacted by the Legislative Assembly of Goa“ :
in the Forty Second Year of the Repubhc of Indla. R
-as follows —_ . :

1. Short tztle and commencement s (1)Thxs Act_s- :
‘may be calléd ‘the Goa, Offlmal Language (Amend-. ‘
" ment). Act, 1991,

(2) It shall come 1nto force at once E

9. Amendment of - Sectwn 1. —In sect1on 1 of

. Goa, Daman and Diu Official Language Aect, 1987

G (At B of 1987) (heremafter referred to as Prmclpal L A
AR

oy In eub-sectlon ay; - the flgure and Words .
S “Daman and: Dlu” shall be deleted e

(2) In' sub-secctlon (2), for the Words “Umon T

termtory of Goa, . Daman and Diu”,. the Words “The ‘
State of Goa” shall be substltuted '

3. Amemiment of sectum 2 —In sectlon 2 of the-
Prinecipal Act, — -

(1) “Sub—clause (a)” shall be deleted

' (2) In sub-clause (b) and te), the flgure ahd words

Y Daman and Diu” shall be deleted.
(3) “Sub-clause w)” sha.ll be deleted.

"\ (4) The existing sub-cla,uses ), (e), (d) a.nd (e) '-‘ '

" shall be renumbered as (a), (b) (e) and (d) respec-
twely o

‘4. Amendment of sectwn 8. -—In sectlon 3 of the :
Pmnexpa.l Act, — : _

‘_ (i) In headmg, for the terms “Umon terrltory” )
" »the térm “The State” ‘shall be substltuted

_‘ " i)y In sub-sectlon ay, for the words “Adm1- .
- mstrator” wherever ‘it occurs, the Word “Govern-
. ~ment” shall be substztuted .

, (ni) after the expressmrf “sub]ect to the provx-*j o
s1on” contamed for the expressxon “m sectmns 34 S



. =2
‘and 35 of the Government of Unwn Terrltory Act s
1963 (Central Act 20 of 1963),” in the expression.
“Articles 210 and 345-of the Constltutlon of Indig” - ¥
shall be substituted and for the term “Union ter-:
rltory” the term “State” - ‘shall be subsututed

(1v) In- ‘the  first prov1so e

(a) for the words “in the case of the Goa S
Dlstrl,ct” the ‘words “in. the State of Goa” ER
*shall be substltu ed e

(b) ‘the expression appea.rlng after the wo '
. “Marathi language” namely
case of Daman: and Diu Dlstrlcts thi
"GuJaratl langua.ge” shall be deleted

(v} In second proviso, the words “and GuJaratl i
L Language” shall be deleted , '

S (vi) In sub-sectlon (2) for the “term” “Umon.'l'
- terntory"_ wherever - it occurs, the terms’ “The e
State” shall be substltuted o S :

5. Amendment to section }. —Sectmn 4 of thet"_
- »Prmmpal Act sha.ll be deleted '




—
Sﬂ'a*emen’r of Objects-and Reasons -

: After the formation of State of Goa the reference
“to “Daman and Diu,” “Union Territory”, “Adminis-
- trator” and- “Gujarati Language” has no relevance
- in “the: present 51tua.t10n and- hence requlre to be

) deleted.

: In order to brmg the status -fo the reglona.l lan-
i guages like Konkani and Marathi it is necessary that

- it.should be used for official purpose at all levels.

The. efforts made by the Government by training -

~ the ‘staff, typ1sts and purchase . of typewriters-

- appears to be lopsided because after takmg initial
-steps the Government files are yet moved in English -
“language. For implementation of any policy unless
it is-put in. actual use-: for official purpose, the

- “purpose of the act will not be fu1f111ed "It is neces-

" sary to dlscourage the use of English. Language as-

far as poss1ble in the Administration of “Govern-
-ment. That is why it is proposed to delete Sectlon 4
'of the prmclpal Act.
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(Annexure to: Bi“ No.' l4 of |99l)
The Goa Ofﬁcial Mnguage (Amendment) Bi]], 1991

dasrvessgsnesss : ....... ...... Areresasnsiviesns.
- " A : ! :

—The Goa, Daman end Dtu Of‘Frcml Language Act l987 e

. Sec 1 1. Short tntle, ewtent und commencemevnt — (1) This_ ! )
Act . may be  called * the . Goa, Daman and D1u Official s
_ ,Language Act 1987 . : . )

(2) It extends to the whole ‘of the Union territory of Goa L
Daman ‘and Diw, . - : _

(3 It shau-i'

i )me into: force at once

Sec. 2 2, Defzmtw%s —In thls Act unless the context‘

otherwrse requires, — )
' (a) “Admmistrator" means the Administra.tor of the

- ‘Union -territory of Goa, Daman and Diu appointed by . .

the President - under. article 239 of the Constitution.,-

_'Daman and Diu;.

(¢) “Konkani languave" means Konlanl language in e
Devanagari script;-. .. . .

(By - “GOVemment”' meéans the Government of Goa i

' (d) “notification” meen_s a no,tification pubhshed in -

. g,t.he Offlclal Gazette,

(e) “Official Gagzette” means the , Official Gazette of

the Government of Goa, Daman. and Diu; .-

(f)" “Union territory” means - the’ Union territory.ot”
“ Goa, " Dama.n and’ Diu e ,

.

‘Sec. 3 3 Offwml lvmguage of the Umon termtory "(1)"

- IWith ‘effect fromi such date as the: Administrator ‘may,- by "7’ e
.- notification; appoint;. Konkani languazeé ‘shall, “subject to: the =
_provisions - contained in section 34 and. 85 of thé Government:-

of Union ‘Territories Act 1963 (Centra.l Act- 20" of 1963),'
of the cfficial language for all or. any of ‘the official purposes
of the Union territory, and different dates may be a.ppomted
for: different officia.l purposes S ‘ )

Prowded tha.t the Admmlstrator may, by a Iike notlficatlon' 5
-direct that in case of the Goa 'District, the Marathi language,

and -in the case of Daman and Diu Districts, the Gujarati o

- Language; shall alsc -be used for all or any of the ‘official -
purposes and: different - dates may be: appomted for different- '
official purposes :

e B Provided further that nothing contained m this sub-section o

shall be deemed to affect the use of the Marathi and Gujarati'
ianguaaes\ m '%du;, nal, LOF | Cultural fields . " Do )

: Prov1ded further that the Government shall not, in. gra.nting
 aid 'to ‘any - educational or cultural : institution, discriminate P
against such instztution only on the ground of language::’

. (2) Nothing contained in: sub-section (%) shall preclude'
any person from submitting any representation for tlxe

pREy



'redress of -any grlevances to any ofﬁcer or authonty of the -

Unio# terrltory in any of the. Ianguages used in the Union’ : _‘

< temtory

Sec. 4 4. Contmued use of Enghsh langu,age ——-Notwith-
standing anything contained in section-3, the English langiage

. -shall ‘continue {0 be used in- addition to ' fhe' languages

specified in that- section for all or any of the official purposes
of. the Umon terntory

_Assembly Hau =~ - . M M. NAIK
Panaji . e " Secretary-to the - '
15f.h July, 1991 . Legxslative Assembly of Goa
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